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IN THE CANTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BENCH
NEW DETLHI, '
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0,2,N0,559 cf 1990 Date of Decision:4,5.93.
STT’;‘C ,::guxeSh & Oth'.?,l'.‘s seccreaacaees ‘EREEE K] .PetitionerS,.

Ve rsus
Delhi 2dministration & others ......«..Re5pondents,

\ |

I

Hon'ble Mr.Justice S.K.Dhaon,Vice-Chairman. 1
Hon'ble Mr.S»R.Adige, Member{d) '

For the applicants: Shri B«.M.Gopal, Proxy Counss
: for Shri V.X,Chopra, ,oufxsrﬂ
" for the applicants.
i
For the respondants: Shri Raj Kumar,JDC, Departme:
' -al representative, Lo‘}a‘
Narain Jai Drakash Naram
HOopltalg

JUDGMEN T ORATL)

(B Hon'ble Mr.Justice S..-(.Dhaon,VicrA-\,ha irman) ’

I
The petitioners allege that they were :rr\poj‘d)‘, 2

on daily waces/adhoc basis in Lok Narain Jai Prakash

Narain Hospital, They have qualified themselves to| be

absorbzd on rermanent basis, However, the respondents
are not consid.ering their cases for absorption. They,

therefore, nravy that they may be permitted to resume
f = - }

their iu es and the respondents may be directed b
|

!

2.*% Some other employzes,like the petitioners, Oif

JNJPN Hospital came with a similar grievance to this

regularise thelr services,

h

TrLbunal bv mzans 0f 0:s2:N0.2013 of 1989 which was

sl
disposad of finally on 5¢1,90. This Tribunal, in qlara

il
9 of its order, gave certain directions to the
pod I

respondents, The learned counsel for the retiticners

states that the petitioners will be satisfied i€ |
|
1
|

similar dlrprtwon:; are issu=d Lo the resgondents

in this case

v

3. We direct the respondents to strictly adhere|

to the directions cntained in paragraph 9 of the said

order in the case of =titioners also, If the authority



retitionesrs ave not entitled to any henefit

is disposed of finsily but without anyv order
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